IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD B

AT HYDERABAD

FNCH

0.A.No,1257 OF %996, : DATE OF DRDER:28-8-|1998.
Between:
Gangireddy Ramapavana Reddy. .. Applicant

and | .

Uinion of India, represented by:

1. Dhief Post Master General,
Andhra Pradesh Postal Lircls,Hyderabad.

2. Superintendent of Post Offi ces,
Proddatur Postal Division,Proddatur,
Cuddapah District.
3. Pitchapati Chandrasekhar Reddy, .
s/o Pedda Chenna feddy,aged 31 yrs,
Branch Post Master, thirrajupalli,
Yerraguntla Mandal,Cuddapah District.
..Respondants
COUNSEL FOR THE APPLICANT :: K.S.R.AMAjaneyulu
COUNSEL FOR THE RESPONDENTS: N.R.Devaraj
CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
AND :
THE HON'BLE B.S5.JAI PARAMESHWAR,MEMBER (JUDL)
: ORDER :

ORAL ORDER{AS PER HON'BLE SRI B.S.JAI PARAMESHUWAR,M

Heard Mr. 0,Subrahmanyam for Mr.K.S.R.Anjaneyu
applicant and Ir.N.R.Devaraj for the Official Respo

Notice to Respondent No.3 served, called absent.
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2. Tha post of BPM,Chirajjupalli Sub Office fell

(il

vacant. A notification dated:21-3-1996 (Annexura.l, ﬁags.7

to the OA) was issued to Pill up the said post on req
basis. The applicant and Respondent Ng.3 had submitt
candidatures to the said post. On verification of dd
and certificates, the respondents 1 and 2 selscted an

ted Respondent No.3 to that post.

3. The applicant being aggreived by the sslection
appointment of Respondent No.3 has filed this DA pray
calling for the records relating to the case and to d

the action of therreﬁﬁmndants t and 2 in appointing R

ular
ed their
cuments

g apmoin-

Bnd
ing for
belare

espondent

H
No.3 as Branch Post Master of thatpost office ignoring
PRt

the

claim of the aplicant uhof%% most merited among the ppplicants

who had submitted the application with all documents in pur-

Suance to the Notification isassaed by the Superintendeft of

Post Office, Proddatur in his letter B3/B/Chirrajupalli, dated:

21-3-1596 as arbitrary and illegal, and set aside the same,

and for a consequential direction to the respondents to make

selection based on merit and according to rules.

4. The respondents 1 and 2 have filed their counter

and

they have brought out in the counter the various discriepencies

they feund with the documents and property certificate
duced by the epplicant., They subhit that ths property

ficate issued by the M.R.0. and the Pattedar Fass Sook

pro=-
certi-

pro-

duced by the epplicant were not tallying with each othér.

The learned Counsel for the applicant submitted that the

Pattedar PassBook is s reliable dccument which can be perussd

even in the abssnce of the registered documents in respect

of the agricultural lands mentionsd in the M.R.0.Certi f

R

'icate.
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8. fMerely going by the certificate issued by the

T - ‘
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5 The Pattedar Pass Book is issuad by the Qovarn
A.P. and it discloses the title of the persecn to the
described therein. fherafore, the respondents can v
rely on the Pattedar Pass Book to come to tha conclu

whether the candidate is holding the [roperty or rot

B The M.R.0. certificate issued in favour of the
in this case contained only two Survey Numbers viz.,
and 603, whersas the Pattedar Pass Book: produced by
cant contained ten Survey Numbers. In case, ths res

and 2 fPalt that co-relation with the description of

()

qent of
lands
gry vell
sion

applicant
Sy.No.842/2
the eppli-
pondents 1

the lands

in the Pattedar Pass Book and the M.R.0. cartificat&, they

could have verified and ascertained from the applicd
the title to the lands held by him as on the date of

of the application,

7 The respondents state that the M.R.0. certifig
tained Survey Nos.B842.2 to an extent of ac.4-930, ang
No.603 to an extent of 1 acre whersas they submit th
Property Certificate produced by the applicant contL
No.842.2 but did not disclose its extent. Further L
that there was variation in extent land in Sy.No.603
No.B42 was not at all entered in the Pattedar Boo.

Survey No,603 measures 0.92 guntas, as per Pattedar

without relying on the Pattedar Book and submitting
was discrepency'with regard to the certificate isaule
M.R.0. and the Pattedar Book may not be a sufficient

for rejecting the candidature of tha applicant.

g, The respondents 1 and 2 authorities should h3v
Prom the Pattedar Pass Book amd ascertained, whethgr

cant possessed thé lands to the sxtent mentiom2d in

nt as to

submisgl on

ate con-
Survey

at the_
ined Survey
hey submit
and Survaey
Howaver,

Book.

M.R.0.,
that there
d by the

ground

e verified
the appli-
the

ceesed
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Pattadar Book. Earlier the department had taken a at
that they were not relying on the M.R.0. Certificate

insisting upon the copies of registered documents.

&

?nd

and were

10. The Pattedar PassBook can be considared as a doEument

in place of a registered document.
by the Stats of Andhra Pradesh and it is clearly stat
the said book contains details of holldj;ngs of the per
whose favour the Boock is issued.
respondents 1 and 2 Dava not considered the candidaty
applicant properly. It was not proper an their part

that there was variation without verifyihg as to the

of the Pattedai PassBook.

The Pattedar Bookl is issued

ad that

son in

We, therefora, fesl that the

re of the
to conclude

contents

11. It is not their case that the applicant had not submitted

any of the required certificates as on the last datd

fixed for

receipt of the applications. DOuring verification tHe respondents,

should have verified and ascertainad from the appligant as to

considered the Pattedar Dook also.

12, Hence, we feel that the only course open to up

_the correctness of the certificate issued by the M.f.0. and

is to

set aside the selaction and appointment of the Resppndent No.3J

and to direct the respondents to consider the candidature of

the persons who responded to the said notification nroperly and

make suitable. salaction. Till such time the persorn

holding the post of BPM,Chirajjupalli be continued |as a provi-

signal appointee.

13. Henca, we issue the following directions:-

i) The selection and appointment of Respondent TG.B as

BPM, Chirajjupalli is hereby-set aside;
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ii)

iii

iv)
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( 35,981 PARAMESHWAR )

%
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The respondents 1 and 2 shall consider the ca
of the persong uwho responded to the notificst
dated:21-3-1996 including the gPplicant and f

No.2 znd take a final decision;

) The respondents 1 and 2 should complete the p
of selection within three months from the dat

receipt of a copy of this COrder;

Till such time the post aof B.P.M. pressntlyti

treated as provisiopal.

With the above directions, the UA is disposed

order as to costs.

( R.RANGARAJAN )

MERRER (JUBT) MEMBER ( ADMN)
Tl

Dated:this the 28th day of AUGUST,1998

Dictated to steno in the Open Court
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DA, 1257/96
Copy tot=- . _ . \
1. The ChicP Post Mester Gencral Andhra Pradesh Ppstal C
2. . The Superin endent of Post OPPicag 2roddatur Pastal D
Praddatur.
J. Orio cmpy tp Mre KuSeReAnjanayulu, Aduocatz, CAT., Hyd
4. On- copy to  T. NeReDeveraj, 5reC030., CAT., Hyds
5. Onc copy te HBSJIP M(J), CAT., Hyd.
6. One copy to D.R.{A), ZAT, Hyd.
7. Onc duplicatu cepys
arr

lrnle, Hyd.

Llvisian,
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